Title: Need to enquire the matter of charges levelled by the CBl against Shri Mohan S. Delkar, M.P.
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Sir, It is a serious matter.
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MR. DEPUTY-SPEAKER: | have given the floor to Shri Mohan Delkar.

... (FEET)
SHRIMOHAN S. DELKAR : Sir, | have been allowed to speak. ... (

SEMH) AT 9Ee qH e Ak, 306 9" A9 Aiferdm

MR. DEPUTY-SPEAKER: Hon. Members, please remember itis Zero Hour. A number of hon. Members have given notices and they
should also be given a chance to speak.

... (=EaEYm)
MR. DEPUTY-SPEAKER: Hon. Members, please do not interrupt.
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SHRIA.C. JOS (TRICHURY): The Minister should come out with a statement.... (Interruptions)



MR. DEPUTY-SPEAKER: Shri Ramesh Chennithala, please go to your seat. Please cooperate with the Chair. Many Members have
given notices to raise certain important matters during "Zero Hour""".
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MR. DEPUTY-SPEAKER: Shri Dasmunsi, you are the Chief Whip of your Party. Please cooperate. How can | conduct the House if
everybody starts speaking?

... (Interruptions)

MR. DEPUTY-SPEAKER: Today being the last day of the week, a number of Members have given notices. They are all important
matters. So, please cooperate. The Government has already reacted.

... (Interruptions)

MR. DEPUTY-SPEAKER: | cannot compel the Minister. He has already responded.
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MR. DEPUTY-SPEAKER: At this rate, there will not be any "Zero Hour""" hereafter.
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MR. DEPUTY-SPEAKER: What can | do? | have been appealing to the Members to resume their seats.

... (Interruptions)
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SHRIPRIYA RANJAN DASMUNSI (RAIGANJ): Why are you getting upset?

... (Interruptions)

MR. DEPUTY-SPEAKER: At this rate, there will not be any "Zero Hour""" hereafter.

It will be very unfair.
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| am mentally disturbed.
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MR. DEPUTY-SPEAKER: You had your chance. Let others also get their chance. May | request the hon. Members to please
cooperate?

... (Interruptions)

MR. DEPUTY-SPEAKER: The Members cannot compel the hon. Minister to say what they want him to.



... (Interruptions)

SHRIMADHAVRAQO SCINDIA : All we require is a response from the Minister. There must be a response from him....(Interruptions)
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SHRIMOHAN S. DELKAR : Sir, Imust be allowed to speak. This is not fair.... (Interruptions) | am mentally disturbed. | cannot function
as a Member of Parliament. The Chair should allow me to speak.... (Interruptions)

SHRIRAJIV PRATAP RUDY : Sir, Shri Jaipal Reddy raised a matter of great concern for the country. That is a very important issue...
(Interruptions)
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SHRIPRIYA RANJAN DASMUNSI: Under GATT these things can take place, if that is your view, lam sorry... (Interruptions)
SHRINITISH KUMAR: Sir, | talked about the market access... (Interruptions).

1251 hours

(At this stage, Shri Priya Ranjan Dasmunsi and some other

hon. Members left the House.)

SHRIG.M. BANATWALLA (PONNANI): Sir, lalso join the walk out to protest against the Government attitude... (Interruptions)
1251 1/2 hrs

(At this stage, Shri G.M. Banatwalla left the House.)
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MR. DEPUTY-SPEAKER: Nothing will go on record.
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MR. DEPUTY-SPEAKER: You are speaking on a different subject.



... (Interruptions)
SHRIMOHAN S. DELKAR:

S Sir, let me speak on this subject. This is a very serious matter... (Interruptions)
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MR. DEPUTY-SPEAKER: Shri Delkar, you have given notice on a different subject. Your subject is: "Murder of a tribal, Shri Radhya
Tulji Uamli on 3.12.1999 in Dadra and Nagar Haveli"""". You please speak on this subject.

... (Interruptions)
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MR. DEPUTY-SPEAKER: You have given a privilege motion.
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MR. DEPUTY-SPEAKER: Shri Mohan Delkar, please resume your seat. You have given a notice under Rule 222. It is under the

consideration of the Speaker. He has already mentioned it yesterday. You are again raising the same matter. But the matter which you
wanted to raise today during Zero Hour is different.

SHRIMOHAN S. DELKAR : Iwant a reply. | am mentally disturbed. How can | discharge my duties as a Member of Parliament? There
are CBI charges against me. They should be withdrawn.

MR. DEPUTY-SPEAKER: The Speaker has already said yesterday that it is under his consideration. Today you can talk about the
matter for which you have given notice.
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MR. DEPUTY-SPEAKER: The privilege issue is under the consideration of the Speaker.
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SHRIRAJIV PRATAP RUDY A privilege matter has been raised. The Chair has permitted the Member to make his submission. He is
only requesting to make his submission.

MR. DEPUTY-SPEAKER: He has already made his submission. Yesterday also he has made his submission. He was told yesterday
by the Speaker that it is under consideration by him. He cannot again raise it today.
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MR. DEPUTY-SPEAKER: He was told in the House itself. Speaker has already mentioned it.
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MR. DEPUTY-SPEAKER: Shri Mohan Delkar, you have to conclude now. | do not expect you to continue like this.
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SHRIP.C. THOMAS : Sir, what is the Government doing?...(Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet againat 2 p.m.
13.00 hrs

The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.
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